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MORE V.B.

GREATER MUMAAL.

keg.No: 126/1984

BEFORE THE HON'BLE NATIONAL GREEN TRIBYS&IAH

(WZ) PUNE AT PUNE.

EXECUTION APPLICATION NO. 10/2025

IN

ORIGINALAPPLICAT!ON NO. 93 OF 2023

TALOJA INDUSTRIESASSOCIATION (TIA) ...APPLICANTS

V/s

MOEF & CC AND OTHERS ..RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.4

-MAHARASHTRA POLLUTION CONTROL BOARD

I,SatishPadwal Age 55, Occupation-Service,theRegional

Officer,NaviMumbai oftheMaharashtraPollutionControlBoard,

Respondent No. 4 herein,having my officeat Maharashtra

PollutionControlBoard,RaigadBhavan,7thfloor,Sector- 11,

C.B.D Belapur,Navi Mumbai, do hereby state on solemn

affirmationas under:

Isay that,Iam the Regional Officer,Navi Mumbai of

Respondent No.4, (MPCB) and authorizedto affirmthe

presentreplyto affidaviton itsbehalf.Ihave examined the
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OT
MORE

relevantrecords availableinmy officein respectofthe GREATE
Rck.No:

above matterand afimingthe presentreplyAffidavitbased
on recordsavailablein the office.I say and submitthat
nothinginthepresentReplyAffidavitmay be deemed to be
an admissionofany ofthe contentsoftheabove-captioned
Application.Itissubmittedthatnothingin the above
captionedapplicationmay be deemed tohave been admitted
formere wantofspecificdenial.

2. Isay thatthe Applicanthas filedthe presentExecution
Applicationseeking a directionto the Answering
Respondent to comply with the dircctionsissuedby this
Hon'bieTribunalin para No. 11 of itsorder dated

02/06/2025inOA No. 93/2023.Isay thatinParaNo.11of
theimpugned order,thisHon'bleTribunalhadgrantedone
month periodto theSteeringCommitteeto takedecisionon
the Representationmade by the Applicanti.e.Taloja
IndustriesAssociation(TIA)and an opportunityofbeing
heard shouldalsobe giventotheApplicantwhethertorelax
the COD limitto 250 mg/L or not, forthe SSIunits,
particularlykeepinginviewthatthe Applicantsareresisting
toputinplaceSCADA system wellas onlinemonitoring
system. The SteeringCommittee consistsof officialsof
MPCB, MIDC and CETP Operatorstoassessthe functioning
of CETP and suggestremedialmeasures.I say thatthe
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impugned orderisanncxed
as Annexure-I'to the present

Application.

3. Isay that pursuant to the impugned order dated

02/06/2025, the SteeringCommittee's5# meetingwas

heldon 19/06/2025.Isay that theApplicantthrough
its

members was physicallypresentfor
the saidmeetingto

discuss the representation
made by TalojaIndustries

Associationi.e.Applicant
regardingCOD limitsforSmall

ScaleIndustries(SSI).
Isay thatinthemeeting,the

Steering

Committee reviewedthe CETP outletdata and after

considerationofthesame,
itwas againrecommended that

allSSI unitsshould implement
the followingmeasures:

a. Provisionof Lock & Key' system- refersto the

physicalsecurity
measures (such as lockablevalves,

gates,and sampling points)installed
atthe discharge

pointwhere industrialwastewater
enters the CETP

drainagesystem.
Isay thatthereare total

104 SSIs

(SmallScaleIndustries)
conncctedto CETP

Taloja

and approximately27%
ofSSIUnitshave

not yet

made provisionforlock
and key system. Isay that

MIDC has alreadyissueddirections
to industrieson

02/07/2025 forthe same.The saidprovisionhelps
for

preventionof unauthorizeddischarge
which cause

shockloadtoCETP
furtherdisturbthe

CETP, ensuring
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b.

compliance with consent conditionsand facilitating

regulatoryinspections.

InstallationofSCADA- Itprovidesa centralizcd,real
timemechanism to monitoreffluentparametcrssuchas
pH & COD and control the vast network of
pipelines,pumps, and treatmentstages.Isay that
none of the SSI Unitsout of 104 have made

provisionforSCADA system.

MC
GREA

Rep

c. Adopt positivedischarge-avoidillegalconnection&
reduceany shock loadtoCETP.

d. Provisionofelectronicflowmeters-Measure flow
electronicallytoensureeffluentdischargequantityper
day isaspertheconsentcondition.
Inthisregard,the MIDC i.e.respondentNo.5,has

alreadyissueddirectionsto industrieson 02/07/2025 forthe
same.

4 Isay thatthe relaxationof the COD limitto 250

mg/L isunderconsiderationby the SteeringCommittee,
subjecttocontinuedCETP performanceforalongertime
and fullcompliance of the variousdirectionsissuedby
the Board from time to time.Isay thatthesaidletter
dated 13/08/2025,isannexed as 'Annexure-II'to the
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presentExecutionApplication.

:V.B.
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5. Isay that the Applicant has sent a letterdated

30/08/2025 to the RespondentBoard.Ispecificallysay that,

videimpugnedorderdated02/06/2025,atparagraphNo.11,

thisHon'bleTribunalhad directedthe StecringCommittee to

takedecisionwhethertorelaxtheCOD limitto250 mg/Lor

not,forthe SSIunits,particularlykeepinginviewthatthe

applicantsareresistingtoput inplaceSCADA systemas well

as onlinemoritoringsystem.The RespondentBoard has

persuadedwiththe industrieswithenforcementofconsented

standardsand operationalupgrades which have led to a

1.5-yeartrend of improved CETP performance.Any

relaxationofCOD limitsmay hinderoperationsand resultin

poorereffluentqualityat the outlet.A copy ofsaidletter

dated30/08/2025 isannexed and markedas an Annexure

A3' totheApplication.

6. Isay that,the Applicants,intheirreplydated30/08/2025,

statedthatthoughtheCETP has 27.5 MLD installedcapacity,

the currenthandiingisonlyof 16 MLD and thereforeithas

11.5MLD ofsparecapacityand thissurplusallowsscope for

expansion/change ofproducts by industries.The CETP is

currentlyexperiencinglowerhydraulicloadbecausemember

unitsare notoperatingatpeakscale.The Board continuesto
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monitoroperationsof industries.Further,any change in

products/cxpansion,industrymust obtainEnvironmental

Clearancefrom the respectiveGovernment Authority.The

Respondent Board only take decisionon the basis

environmentalclearanceobtainedby the industry.

7. Isay thatthe present Respondenthad responded to the

Applicant'sletterdated30/08/2025 on 16/09/2025stating

thatthe presentRespondenthad taken cognizanceof the

concernsraisedinthe letterdated30/08/2025.Isay thatthe
Applicant'sfinalrequestis as per the said letterdated

30/08/2025as follows-

RelaxtheEffluentdischargenoms forMSMEs, inline

wihCETP inletdesignstandards.

(ii) Initiatestrictactionagainstresidentialbuildings

comingupwithinthemandatedbufferzone.

(i)Expediteexecutionofthe 3km CETP Deep Sea

DischargeExtensionProject.

Inviewofabove,theRespondentBoardhascommunicated
videletterdated 16.9.2025and clearedtheview ofthe

Boardon theabove3 pointsraisedby theApplicant.A copy

of saidletterisannexed as Annexure A-4to the Execution11L
Application
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Itissubmittedthatthe SteeringCommittee/MPCB

does nothave powertograntrelaxationofeffluentnorms.The

saidpowersarevestedwiththeMOEF
& CC, Govt ofIndia.

Solemnlyaffirmedon..50.tyday
of Jan,2026.

Forand on behalfofMaharashtra

PollutionControlBoard'^�
(SatishH Padwal)

RegionalOfficer-NaviMumbai

3ahara

WWAASIRA

�nbe

Place:-Mumbai

Datei:-3� 0l
[202

MORE
V.B.

GREATER
MUMBA!.

(

Reg.
Na:126/1984

OF YAHAR

TRA

BEFOR� ME

VASANT MORE
NotaryGr.Mumbai

7,VijayaSadan,FlatNo.304,
Above AxisBank.

SionWest, Mumbai-400022

MORE V. B.
GREATER IMBAI.
Peg. No: 125/1934

MORE V.B,
GREATER MUMB�.

Reg.Nn: 126/1934
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